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REVISED 

ComplUIics Act, 1956. [P/Qced In 

Librtll'Y. See No. LT-14S4/67.j 

STATISTICAL INFORMAfiON 
IU!GARDING WORKING OF THE PREVENTIVE 

DBTBNTlON ACT 

Tbe Minister of State In the Mini&try of 
Home Mairs (Sbri Vldya Cbaran Sbukla): 
I beg to lay on the Table a copy of the 
Revise\! Statistical information regard-
ing the working of the Preventive Delen-
tion Act, 1950, during the period 30th 
September, 1965 to 30th September, 1966. 
[Placed in Library. See No. LT-1455/67.] 

ANCIENT MONUMENTS AND ARCHAEOLOGICAL 
SITES AND REMAfNS (AMENDMENT) RULES 

The MlDister of State In tbe MInIstry of 
Educat'on (Sbri SIler Slngb): I beg to lay 
on the Tablo--

(I: A copy of the Ancient Monu-
ments and Archaeological "ites 
and Remains (Amendment) 
Rules, 1967. published in Noti· 
fication No. G.S.R. 663 in 
Gazette of India dated the 13th 
May, 1967, under sub·section (4) 
of section 38 of the Ancienl 
Monuments and ArchaeologIcal 
Sites and Remains Act, 1958. 

(2;, A statement showing reasons for 
delay in laying the above NOli-
fication [Placed in Library. See 
No. LT-1456/67.]. 

NO' rlFlCA TlON UNDER EsSENTIAL 
COMMODrITES Acr 

The Deputy MInister In the MInI.stry of Comm.__ (Shrt Sbal QureIId): I beg to 
lay on !be Table a copy of Notillcatlon 
No. S.O. 2774 published in Gazette of 
India dated !be 8th August, 1967, issued 
under IIICtion 12A of !be Essential Com-
moditill, Act, 1955. [P/Qced in Library, 
See N", LT-1457/67.] 

SbrI N ........ SlaP MahIU (Anandl: 
Sir, th'lie times I bave raised the question 
about Lotbal MDIeWII and the Miaister 
bad rep1ied tbat about RB. 2'41 lakhs had 
been set apart for the _um. About 
elsbt } ears bact the foun4atioo stone bad 
bela !ald, BDd the Government hu been 
I&Jina that !be contract bas '-n ,ma 

to the CPWD. The CPWD _ya that teD-
ders have been invited, but for dill .Jut' 
eight years nothins has been daDe: die 
roads have been laid, the hotel has DeeD 
bu.ilt but the museum is not there. 17,000 
Harappan antiquities are lying idle in tho 
Baroda museum. 

Mr. Speaker: You want a discussion 011, 
that also! 

Sbri D_ C. Sharma (Gurdaspur): I 
endorse what he has said. 

STATEMENT re PAY AND ALLOWANCES OP 
EX -I NOlAN ARMY OFFICBJIS WHO fLU). 

JOINED INA 

The Minister of Defence (Shrl SWUrIID' 
Singh): Sir, I beg to lay on tho Table • 
statement about the restoration of dle 
balance of forfeited pay and allowances 
of the ex·INA personnel. [Placed ill. 
Uhrary. See No. LT-1458/67.] 

lUSt Ius. 

ESTIMATES COMMITTEE 

MINUTES 

Shri P. Venkatasubbalah. (NlWdyaJ): 
I beg to lay on the Table, minutes of the 
sittings of the Estimates Committee relat-
ing to the Tenth Report on the Ministry 
of Railways--Commercial and OthOI 
Cognate matters relating to Indian Rad-
ways. 

11.26 lin. 

COMMITTEE ON PUBLIC UNDER-
TAKINGS 

MINUTI!S 

Sbri D. N. 11wary (Gopalganj): I be, 
to lay on the Table, Minutes of !be sittings • 
of the Committee on Public Undertakings 
relating to:-

(1) First Report of the Committee on 
Action 1aken by Government on 
the recommendations contained 
in the Porty-seventh Report of 
the Estimates Committee (Third 
LoIt Sabba)-Bxports Rilks In-
II1JI'IInce Corporation LImited, • 
Bombay (Now Transformed 1ntD-
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Export Credit and Guarantee 
Corporation Limited. Bombay}. 

(21 Second Report of the Committee 
on Action taken by Government 
on the recommendations contain-
ed in the Thirty-fifth Report of 
the Estimates Committee \ Thud 
Lok Sabha)-Heavy Electricals 
(India) Limited. Bhopal. 

Sbri IRanga (Srikakulam): I should like 
to a~ the attention of the Speaker. a., 
also the Chairman of the Public' Unjer-
taking! Committee and the  Minister of 
ParliantCntary Affairs to this very impor-
tant POiDt. The Estimates Committee. so 
far as the work of the Public Under-
takings Committee is concerned. had 
finished this work five yelirs ago. even 
more than five years ago. when the Public 
Undertakings Committee carne into ex-
istence. It made certain recommendations 
at that \time. Now. the statement is being 
placed today on the Table of the House 
about the action taken on the recommenda-
tions Iwde by the Estimates Committee 
which became defunct so far as this par-
ticular work is concerned five and a half 
years ago. The Government. and the 
Department of Parliamentary Affairs also, 
have neglected their duty to inform the 
House In regard to the action taken lor 
five and a half years. It is a criminal 
neglect of the recommendations made by 
the Pnblic Undertakings Committee. which 
is a miniature of this Parliament itself. I 
hope in future at least the Department of 
Parliamentary Affairs would take care to 
see that these reports are placed on the 
Table 01 the House in regard to the action 
taken nn the recommendations made by 
the financial committees. especially this 
Public Undertakings Committee. much 
earlier, at least within one year after the 
recommendations are made 'Ind not five 
years hence. 

12.28 hIlL 

FINANCIAL COMMITTEES. 19M-til 

(A REVIEW') 

Secreta\-y I I lay on the Tllble a copy 
'of "Financial Committees. 1966-67 (A 

Review)." 

MESSAGES FROM RAlY A SABHA 

Sec:reluy I Sir, I have to report the 
following messages received from the 
Secretary of Rajya Sabha:-

(I) "In accordance with the provision, 
of sub-rule (6) of rule 186 of 
the Rules of Procedure and 
Conduct of Business in the 
Rajya Sabha. I am directed to 
return herewith the Tea 
(Amendment) Bill, 1967. which 
was passed by the Lok Sahha at 
its sitting held on the 31st July, 
1967 and transmitted to the 
Rajya Sabba for its recom-
melldatiolls and to state iliat this 
House has no recommendations 
to make to the Lok Sabha in 
regard to the said Bill." 

(ii) "In accordance with the provi-
siolls of sub-rule (6) of rule 186 
of the Rules of Procedure alld 
Conduct of Busilless in the Rajya 
Sabha, I am directed to return 
herewith the Appropriation 
(Railways) No. 3 Bill, 1967. 
which was passed by the Lok 
Sabha at its sitting held on the 
4th August, 1967, and trans-
mitted to the Rajya Sabha for its 
recommendations and to state that 
this House has no recommenda' 
tlons to make to the Lot Sabha 
In regard to the said Bill." 

12.29 Ius. 

.PRESIDENTS ASSENT TO Bll.L 

Secreluy I I lay on the Table the 
Finance (No.2) Bill, 1967, passel! by the 
Houses of Parliament during the current 
session and assented to by the President 
Bince a report was last made to the House 
on the 4th August. 1967. 

FINANCIAL COMMITTEES, 1966·67 
(A Review>-COntd. 

l1li ~~~  ~  : 17iti ~ 

it~~ I ~~  17 ~ ~ 
Secretary to lay on the Table a copy 
of "Plnanclal Committees, 1966-67 (A 
Review)." 


